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MR, DEPUTY-SFRAKER: The re-
mit® of the division is: Ayes 17;
Noes 171,

The motion was negatived.

MR DEPUTY-SPEAKER: Now, I
will sut amendments 33 and 37 to
vate,

Anendments Nos. 35 and 37 were put
and negatived.

MR. DEPUTY SPEAKER: Now, the
question is:

“Phat clause 7, as amended, gtand
port of the Bill"”

The motion was adopted,
Clause 7, as amended, was added to
the Biil.

Clause 8 was added to the Bill.
Clause 1, the Enmacting Formula and
the Title were added to the Bull.
SHRI K. RAGHU RAMAIAH. Sir,

I beg to move:
“That the Bill, as amended be
passed.”
MR. DEPUTY-SPEAKER: The
question 1s°

“That the Bill, as amended be
passed ”

The motion was adopted,

—

15.23 hrs

STATUTORY RESOLUTION RE.
CONTINUANCE OF PROCLAMA-
TION IN RELATION TO THE STATE
OP GUJARAT—Contd,

MR DEPUTY-SPEAKER. Now, we
take up the further consideration of
the Statutory Resolution in respect
of the State of Gujarat.

Shri Natwarls] Patel to continue
his speech.. . (Interruptions)

Hon. Members who want to go out,
may please do so quietly. Please go
with 2 whimper and not with 3 bang:

SHRI NATWARLAL PATEL
(Mehsana): Sir, I rise to support the
resolution moved by the Home Min-
ister for the extension of President's
rule in Gujarat.

Sir, before President's rule was
mnosed in Gujarat, the Janata Front
Ministry was ruling. Yesterday 1
had given some reference to what
the Janata Front Ministry ¢id. I de
not know why my friend, Shri Ma-
valankar feels hurt.  According to
me, Mr, Mavalankar claims to be an
Independent Member of this hon.
House. I pity for him. I know very
well that he was elected to thas House
with the support of the Opposition
Parties of the Gujarat State. That
is why he feels his obligation by
showing some sympathy here like
this.

SHRI P. G, MAVALANKAR (Ah-
medabad); On a point of order, Sir.

SHR!I NATWARLAL PATEL: I am
not yielding.

MR. DEPUTY-SPEAKER" He is on
a point of order.

SHRI P. G MAVALANKAR: My
point of order is this. I am gomng to
speak later on, with your permission,
in this debate. Therefore, I do not
want to reply to any hon, Member
about any points. My point of order
is this: can any hon Member of the
House refer to any other hon. Mem-~
ber's election, irrespective of facts?
Has he got the lhiberty to speak irres-
pective of facts? Because he is bring-
ing in individual considerations, my
point of order is .

*Shr: Appalanaidu also recorded hig vote for NOES,
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. SRRI VASANT SATHE (Akola); It
is a point of propriety.

SHRI P. G. MAVALANKAR: All
right, it is g point of propriety. Is
it righf for him to refer like this?

MR. DEPUTY-SPEAKER: It ig not
a point of order. The order is
all right. As long as the member
does not make defamatory statement
and you are here to reply, order is
there,

SHRI NATWARLAL  PATEL:
Yesterday the CPI(M) Member while
spaking here was shedding croco-
Sile tears for the people of Gujarat
by saying that the President’s rule is
not desirable and that popular gov-
ernment ghould be given to the peo-
ple of Gujarat. I have been trying
0 understand the ideologies of so
many political parties in the coun-
iry and it is a great misfortune on
my part that uptill now I have not
understood the ideology of CPI(M).
One of my friends told me this that
thig is a party with no ideology at
all. They have got only one pro-
gramme angd it is this. Where there
is fire, they rush and add fuel] io the
fire. So far gs CPI(M) is concerned.
for the last few months thev are
concentrating over the State of Guija-
rat. If hon. Members of the House
might recall, during the movement
of nav nirman gamithi some friends
from the CPI(M) rushed to Gujarat
State. What they did at that time is
very well-known to the Members.
This party is completelv ousted so
far as politics fs concerned from West
Bengal. Their business of politics is
completely stopped in West Bengal.
So they want to find some room in
some other States. Gujarat is cer-
tainly pnot a place for them to gtart
their business. As a matter of fact,
they can be tolerated in some other
States, but so far as Gujarat is con-
cerned, the Gujarat people will not
tolerate them. This I say to them
with dug respect.
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MR. DEPUTY-SPEAKER: In the
first place it is a political charge;
there is no defamation; nothing gpre-
vents the Member to be here and
come and defend himself, Please
continue.

SHR1 NATWARLAL PATEL: Dur-
ing the Janata Front Government
what happened? We know that very
well. Law and order was paralysed.
That was completely broken. There
was no law and order. Not only
that. The Government had a short
life. During that short life, it was
not working for the welfare of the
people, but it was working at the
behest of Jan Sangh people and such
other fascist elements in the State.
1 know this very well. They did not
bother to 1mplement the 20-point
programmec. They did not bother to
implement the development works
of the State. As a matter of fact,
that Government miserably failed
because of its own weight.

15.29 hrs

{SHRI VASANT SATHE tn the Chair]

After that, there was no other al-
ternative except President’s rule., So,
President's rule was imposed in the
State of Gujarat.

Sir, it is well known under what
circumstances President’s rule was
imposed in the State of Gujarat; at
that time what was the situation
there? After this rule was imposed
in the State of Gujarat, everything
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s working absolutely satisfactorily.
The Government have tried its level
best 1o implement the 20-Point Eco-
nomic Programme and the Govern-
ment have kept up the priceline of
essentinl commodities in the State
angd thereby the Government have
rendereqd valuable services to the
weaker gactions of the society in
Gujarat State especially.

So far as President’s Rule is con-
cerned, some friends here may ask:
why we should extend it. I antici-
pate at least that Mr. Mavalankar, in
his speech, would ask about it. We
also want a popular Government. I
want to make it clear here that we
are not opposed to g popular Gov-
ernment, About this the people of
my State are very clear in their
minds. My friend Mr. Mavalankar
may say then why not there a Gov-
ernment be formed under Art. 301 or
304. So far as my leaders are con-
cerned, they are not power oriented
people; they are always looking after
the welfare of the people of my
State. We would like to form a Gov-
ernment in the State of Gujarat.
We certainly want to have a stable
and clean government for the people
of this State. So far a5 this ;s con-
cerned, Shri Mavalankar and others
are opposed to President's Rule
They should not also feel that we
are opposed to a popular Govern-
ment there. People of Gujarat want
to have a popular government there;
they want a stable and elean gov
ernment ther¢ The moment my
party knowg that the situation there
is all nght. .(Interruptions) Sir, I
am not yielding to my friend. Let
him take his seat.
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SHRI P. G. MAVALANKAR; Well
said.

MR CHAIRMAN: Address the
Chair, Don’t address amongst your-
selves,

SHRI NATWARLAL PATEL. Sir,
I am very clear about one thing. 1
would like to assure the hon. Mem-
bers here that as soon as the proper
time comes, my party will come for-
ward to form a stable and clean
Government for the people of Guja-
rat.

At present, President's Rule is
being extended Before I conclude,
with your permission, Sir, I would
like to utter only two sentences. I
congratulate both Shri Brahmananda
Reddy, our Home Minister and Shri
Om Mehta, Minister of State for
Home Affairs who made frequent
visits to my State. Anyway, by their
frequent visits, Gujarat Administra-
tion 1s going on well there. I con-
gratulate him on my behalf and on
behalf of the people of Gujarat State.

With these words, I welcome the
resolution for extension of Presi-
dent's Rule in the State of Gujarat.

SHRJ BHOGENDRA JHA: (Jai-
nagar): Sir, this extension of Presi-
dent’s Rule for another six months
at a time when people were expect-
ing some sort of democratic rule is
not good. This has not happened. 1
dn not say that the Congresg Party
has not got the majority. It has se-
cured the majority by engineering
defection on a large scale. That can
form a stable government and effec-
tively run it.

I have some idea of it. ¥ know
that once the Government has
thought that there is slight relaxa-
tion of the emergency, again defec-
tions will restart,

Here the defection, as engineered
in the State of Gujarat, is engineer-
ed in g planned manner and it is on
a very wide scale through their own
Members. Not only it is go in Guja-
rat but 1t is so throughout the coun-
try. The people had been compelled
to forget that defection was an of-
fencz The Joint Committee of both
Houses of Parliament is sitting to
consider the official Bill to put a ban
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on dafections, Peopie have forgot-
ten mow thet there gre defections
everywhere. They have also begun
ip Kashmir. Not only the local
lenders but also the memberg of the
ruling party here at the Centre has
‘begun raising a hue and cry. How
do they feel that people will wel-
come them when they are accepting
Jan Sanghis, RSS men, Congo men
and Bwatantrites who have been
demanding the dissolution of parlia-
mentary system, end of democratic
structure and the head of the Prime
Minister itself. Sir, I do not think
the ruling party should expect that
the people of India should be so ig-
norant as not to make a comparison
©f 1t when these people are being
welcorned and functions are being
held in their honour.

Sir, I dare say that there is no
rule of the Congress party in Guja-
rat. In practice there ig the rule of
the old combination of Congo and
Jan Sangha. The AICC decided and
the Prime Minister declared that
popular participation m the imple-
mentation of the 20-point programme
is necessary. The AICC has 1ssued
circulars to this effect. But, Sir, 1n
many States such committees have
been formed but not in Gujarat. The
Congress is not allowed to be a party
in the implementation committee
either at the district or State level.
There are implementation commit-
tees consisting of those persong who
became the zila panchayat heads or
district heads during the previous
rule. So, I do not know how they
are cheating themselves and therr
own party and why they are trying
to mislead the people in the country
by making them believe as if there
is rule of the President or for that
matter of the Central Government
through the administration over there
in Gujarat.

Sir, this problem was raised by me
in the meeting of the consultative
commiitee for Gujarat and after

* repested Queries made by me in that
meeting the Minister of State for

SEPTRMBER 1, 1976

Ouyorg {Reed * wOR
Home Affairs, Shri Om Mehta;, said
that the popular participation ot Nike-
minded political perties will be ap-
plied in Gujarat also as iz elsewheve
in the country. I have got the
minutes of that meeting with me
but there is no mentSon about thia

Thereafter when the Secretary of
the Gujarat State branch of the Com-
munist Party wrote to the Governor
a reply has been received. 'This rep-
ly has been given by Shri Dave on
behalf of the Governor. It is dated
17th June, that is, more than one
month after the meeting 0f the con-
sultative committee, I quote from
the reply-

“I am directed to refer to your
representation to the Governor..™
the appointments of the members
on the committees constituted by
the Government are not made on
the basis of party affiliation.”

This is @& formal Jletter. Shri Om
Mehta had said that this will apply
in Gujarat and here jn this letter it
is bemng openly violated and defied.
No party considerations will apply
there So the State Congress leader-
ship 15 not associated as Congress
leaders and the whole gystem of the
past 1s continuing. What is the re-
sult? The Prime Minister herself
had openly stated that the whole na-
tion was shocked when some people
demanded minimum wages for which
they were tortured, Harijans or other
poor people. In the case of Gujarat,
the Prime Minister herself bemoans
the situation—I call it bemoaning.
No steps have been taken to correct
the situation. These are the realities
in the State. In the Minuteg of the
meeting of 16th May of the ‘Consul-
tative Committee, it is stated:

“Shri Bhogendra Jha mentioned
that he had covered S0 miles on
foct and found that pot a aingle
circular had been sent to Pancha-
yats or Sarpanch how to ‘d¥mple-
ment the provisions about mini-
mum wageg or bonded labour etc.
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of bonded labour which, he alleg-
#d, still existed in Gujarat. Accer-
ding to him, jin Mehsana district
the bonded labour continues”.

Here I would again mention that it
jg still continuing. These bonded
labourers are called ‘sathis’. I can
give some instances for the inform-
ation of the Minister. Even now he
¢an see if he can get anything done.
“The panchayat people there are abus-
ing Shrimati Indira Gandhi. They
may: ‘How can this law apply? We
are here to implement ;t'. The vil-
lage heads respected me. They car-
ed for me because 1 was an MP.
But they asked me: ‘Will your
Yather allow it” ‘Will your father
permit bonded labour being ireed?
1 am talking of Mehsana district,
Burat district, Bijapur taluk. 1 had
visited more than half a dozen vil-
lages, village Rampur, village Tin-
‘tadan, village Harnahoda, village
“Techava, village Deria, village Kot
and many other villages. Here the
system is this. Bonded labourers
«<cannot give one single naya paisa out
of their labour’s reward to their
wives. I have some names also here.

One Khemabhai, village Tintadan,
had been working as a bonded lab-
ourer for 7 years. Even the annual
<harge was fixeq at Rs. 200. The
money he had taken for a marriage
‘would be set off against this. It was
not paid for 7 years. He left. Then
the camel cart of a third person who
#tood surety for him was forfeited.
No officer intervened, Only after my
avriting did they intervene.

Similarly there is the case of
Shri Keshubhai Thakore of village
Harnahoda. He was also a bonded
labourer of that category. Then Ve-
chatji Bhikaji Thakore, again of Har-
nahoda, then Rupsinhji Parmar of
village Techava, then Thakarda Hi-~
taji Mohan)i and 18 others in village
Deria. I have given all the names.

There wag a meeting. The village
thead was also there. The panchayat

oo

heads were glso there. Then there is
the case of Savanji Ranaji Chauhsn
of Village Rampur. There are scores
of other instances. These jnstances
of bonded labour are gtill continuing.
If Government deny this, I can ac-
company them and we can verify
whether there js bonded Iabour there

or not. 1 am prepared to go with
them.

Similar is the condition of shape-
croppers. They are called ‘Bhagiyas’.
For a year's bonded labour, they ure
given 1/6th of the produce. This is
a tota] violation of the Central Gov-
ernment’s rules, directives and tem-
ancy laws in the whole country.
They have to put in 1/6th of the
labour for cultivation. After working
for a whole year, they do not get ®
single naya paisa in any form, direct
or indirect Thig system is prevail-
ing in various forms in village after
village. This was a revelation to us,
how it is happening in Gujarat. But
that very machinery is now asked
to implement the twenty-point pro-
gramme. That very old mechinery,
the panchayats and other institutions,
to which elections were held under
the previous government, which was
against the 20 point programme and
the policies of the Prime Minister,
they are there. There can he no
denying the fact that that govern-
ment was against the Prime Minister,
the Jan Sanghis, the Congress(Q)
people, and such people. were there;
and that is why they had to go. That
same old setup is continuing 1If the
central government feel otherwise
they are misleading themselves and
the country. I know what is hap-

. pening there; I saw what was hap-

pening jn Surat, in Adivasi areas and
other areas also. I have got full
facts with me. What is to be done?
Again organise defections? Congress
leaders go. They are bargaining and
only after the bargein js over, they
are defecting, RSS people are gar-
landing leaders; T can give photes
published in Gujarat papers. The RSS
people are bargaining that they should
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e allowed to come in,... (Interrup-
tions) I think Congressmen in the
Jower rungs, at leust a part of those
Congressmen who had suffered under
the erstwhile government, I do not
know how they are tolerating this;
they must be groaning. If you have
more defections, do you think that
you can make the government more
steble? That is impossible. The same
type of usurers and money lenders
sre there. In the villages the rate of
interest goes up from 36 per cem to
800 per cent per year. The law 1n
the country says that the maximum
rate should be 12 per cent per an-
num. But the situation in Gujarat
is like that, in Surat, in Mehsana
even in Ahmedabad proper, not to
speak of surrounding villages. The
20 point programme is not implement-
ed even though they claim that it is
implemented.  Through defections
you cannot have a stable government,
Then what are you waiting for? Why
not dissolve the assembly gnd have
fresh elections so that people can
freely decide? The elections which
were held were pnot fair elections; the
Prime Minister wag assaulted and the
agriculture minister Shri Jagijivan
Ram wag assaulted. In that condi-
tion the power of the kulaks, usurers
and money lenders was brought to
bear on the elections. Through de-
fections the party position may change
but the social setup and the econo.
mic interests and the method and
manner of exploitation cannot
change. You are trying to build up
your party in such a situation in this
way and you are simply, step by
step, slowly but steadily, ensuring
that people’s faith in you disappears.
People hoped for g better future. Poor
people who have stood by you and by
the 20 point programme and by the
policies of the Prime Minister are
being cheated again. Those who
were against the policies of the Prime
Minister are there, They say open-
ly, in my presence: you are an hom
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Member ot Parliament; . you may
come and go; the Prime Minister ia
in Delhi and she can hroadcast sny-
thing she likes but it is we who are
here that manage the things and it
is we who matter in this place;
people here cannot go against me, In
the village meetings, in the presence
of 200 or 300 local people, they say
s0 and that is the crux of the matter,
I do not know why you are seeking
extension. What ig the hope you are
having—more defections and a more
stable government? A time has come
when the government ghould teke
courage and dissolve the assembly
and hold new election in a suitable
condition, in a freer atmosphere. But
before that, it is very necessary that
the Congress Party, the CPI and other
democratic elements who are com-
mitted to the 20 point programme:
should be associated with its imple-
mentation at the State, district, taluk
and village levels, go that better coen-
ditions may be created. = Without
that in the present condition, there
cannot be free elections. So, instead
of bringing this resolution, the gov-
ernment should pick up the courage.
to dissolve the Assembly and order
fresh electiong and in the meanwhile
ensure that the national guidelines
are followed and the 20 point pro-
gramme iz implemented there through
proper cooperation of the people and
the concerned political parties.

sty e (awf) : aeitg
awnfe off, 130s o ¥ a8 fiedr
T T o7 v § 9 W wr
g1 el ft a1 wren ¥t OT
w8 T To—& zEat W
wraxr iy oy sl T
XMERC § 1 w7 AFT 9¢ W AR
sryeyy, BYE GnTEew wf W NI 9,
TG 9T T qAAT T AT AW A,
wvT FRar-gdt # g€ ff, 20
gl wriwn ®Y aox, fame o aw
ot wafaaior g @ 9T, ST SWIT



133. President’s Rule BHADRA 10, 1808 (SAKA) in Gujarat (Res)

g < §, gr-me W e it I8
VXTI W sqTw Aff @1, gt aw fe
A g i w1 3w @
% ww v qyus www w1 sETw T,
frmtr. g1, @A g, safy W
T T TEWA ) YA 9T, &
a7 Toer ¥ are w1 freer wdY
@ wEr i S¥ W P | I
TGl WIET AT FIAT 927 |

Wq IF /1T S5 § o ¥
e eI N Wi @ AT Q@I ?
& ©3¥ waw § 3o 3w wngdven
Q¥ ATHA AT WTEaT T GIORY
WA VT T AT g2 ¥ wa A
T arfet ¥ 5 I3 faa¥ I e F@tar
A1 e 3, faed saarder  fawarar,
foma ao1g ¥ Agt AT wAS wE @
WYY AT UF G § qT 5T 4% 47 )
&few weafa o a7 araw ST Y &
T Ty ¥ I9EEq fvadn wEr)
wXwi T wAfent aarg of, aEafaw
wWi W7 avg & fafaw fpa) ¥ s
& gTeaRE oRi T WaT, SEt e
fir TE=aAT o7 I & AR AT sATeR R
agt & svTew § far wEn)

@ § SE—wT qERTG w0
1976-77 %7 M1 F7 ag—uHr
Afagt wx i T IR 1 g7
v ¥ i forar o1 T &, fomd @ER
ST 3% &7 SN 21T 21 fam a)
¥ waq ®wfg ¥ sGaoam & v
T w7 faar g1, I aw &

o &, fsw & oue ¥ swrase §Y
st | we er—IEw TR
wee difer v wgr W, fow &

114

o dw F qfr g & wgr Wy
%2 a¥, &fen qsTE * oy we

TR X W o sqvA G faame
R wfwfty o, g e 7wy
TERH aw fog Brcdw @
% fi5 o I & o e Y, qud
gat & Swit wy T ¥ oF Fodr o @
¥, afew @@ Tow f 9@ TR ¥ ¥w.
aﬁ‘rfml fer  wrecfa amw &
SN EF ¥ I TAUT ¥ T 57000
m‘rz-z $awira w1 fedwe fear war
W 37 7y wogdt FY, W e
qi wY AR Tgew oy ad

gy Ay, dvz Afew g & Fp
o7 ¥ IH gaR PRI qIwy
dve fawelt | gg dve g &Y of fory
Fqra v A ), o3 F gw TwmT
gy qr, 57 & qra wogdr wfr of1)
FaeY & 7€ N qagd 79 ¥ wTd
K R ¥ qgr fomr ow WV
fear 78 §14

X qerad § e duw § ad ad
SHTETS T AT wogd ¥ e Fy
fox fr ®) o welY wgew av
oA STRfvw A AEET g
FZAT X AR AT E 1 16 W
# IF w2AT § 1 T AOFQ w1 ¥Y7
a1 fe d fafrmm s Y wprae 73
7, I N AT FCA T N M
worgdt # fag #a & wowgly vy af
) TWENU E A% TR { oA
Fo g, aTNGERT WX B B A1w
FI® AT F AW R TE AR TAAT
wEET w7 e orar fed Wi zw
B1E Wt & fga? Y @ T Irfed

e ¥ ME g7 §% a8y G ¥
g7 W% T E¥T QT | TR QWA GTaT
g1 {5 qwrE S & feg gF e,



x5 President’s Rule in

[ &8 o) .

o  of 1 qoere § dgra A,
frandt %Y gfeaw Y, fare &
¢ femmr W gamr o 7F gu
fo apt v gTT T SRR HH WY
wey fawifce frgr var o7 o7r 1 &
36 T Ea ewrst fwwr wmav
ff ofi ww R A WA N
e agh o feqr way 4
! qfw €t € Afrw wiw 2§ F W
qrg &% X agi Nat ¥ w7 [/ A
sraeqr WY 7 1 wfw gat & w1g a1
9 W 27 o) gfagd  gowew w7R w1
= oA A wAwT fwar @, §
gfrgrd ot a7 € w1 @ § AT
am w=3 ufrw faad )

wRr &t wehhwe  fearzfes 39
SR qra wiwe st aTnd At ¢ e
TE TTHTT O AST G | 7T {OGT
sorf w77 Sragrwm 5y wE g &
g g1 § % wgAr § R
SAqT ¥T gL agr A ) SAET
gtz wan ¢ fv gaw) Qemv fad,
/ft ¥ fwg oY fad, aqug o7 1w
wre wife Jusicy gf AT 9T HF 43w
wifr w1 woe & @y, g & a9
WYAT VST NYT FT AT | T AWK
gre e & fx g aoaw wrem A
w1 o fpmar afgd ) s vt w &
e g% AveiR a4 afew § for oY
afy, &fas aorTe agr 79 ) 99 )
fedeweg T agr Q09 (AT W IAR
72w #§ qa ¥ wgy fedey Y s@R
afr @t fom & 37 o wxwr fag ¥
N ww Aouodte & awmfa Wt
) fedww ¥ ifsfern qrow fram
ot forelt 7€ § forad 7g wer w §
f§ ¥ oY gaodTo Fo #1, ¥ AT M A
FERATE A & FF a
g% foofy wofy af ) fadlt ot g&@ &

SEPTEMBER 1, 1076 Gijarat (Ros.) 136

forefy speft wremre, aifsy & =owr,
Wi o eewTe we ft <7k ) OF Wit
¥ § wrew @ qrEde dar wfy
amfey ot § 1 wiE war o7 $EPAT
wrgdt 1 ag wraw A wait ff $1
nt wgd § s woar wogd T &
Frarrareft Furr wyrere e s gfuer whft
W & wam wa feg At oA &
und W §TH Y Wi o7 o) wer
fea § Mt 2 vy §oaw oY fewd Al
Lot

g ®Y AR AwR gy §, wiw
WRmaegr v ) g e N
vEare § xAHT § wHeT s F |

16 hrs.

t argd NE(AE) T
¥ Tregsfy a1 wraT ArdY @A T TEnT
g Ay | A F a2 WA A AR
Wi M qw frar &y xw
F AW T GU IR AG WA GHT
T IR W s AFwr Y e
qIY WA W §Y W &, W
[T WWT A4 gET R, q AW
T AT GWT §  THTA T80 = §,
WA qRT AT AT § T3TA K7 Agr HY
waar 7€) ww o7 guErw ¥ g ag
FEA T AFA= Y F ag WY FArq0
e ¥ 20 A T VAR a@@
o ¥ Ay ww @Y afe grma ¥
vrezafy maw @A ®Y TEE 20 gAY
FIAH 9T GHG AP TR Frgrgar
& arere & guAT g § fr fer mgafir
e adw ¥ &5 A sy e ?
TAUT qTFIT ATeTAATY Avfaw g€
TEUA ®)  ATRrT AR w5 wifmr
wRARgY & A A, Sfem oz
qaTa & wgafa wre qm Awd ),
OfRRATE €Y aorTC S AT A A
&7 arwr q1, TG W IO @iy
FTERA Y, NI g A oo awter



© 317  President’s Rule BHADRA 10, 1808 (SAKA) w Guwarat 1Res) 118

FTE T A A R T g | 6@y
W IuT ¥w AN e ot fe
wtfogr 70 ¥, 3w s3w w1 AR
ot siufez 3, xgr & oot w6
famerd ¥ fea Tregufia s wma wwr,
38 =wfe w) 9@ 9= @AY &)
fagre ¥ mmaw A @ wwar foen
AR ZAT I Wy TR WY ST WA
®Y Qqr A w1 fo faerT § mezafa N
gFma o ¥ qer I WY vEA
wgan A{rgf | Gy @71 gmER A
fog v sew w3 § ey WY ART
&7 o oY g oy wifer & fr a2
A% ¥ IArNEA AW TR 4T, A
g A w7 wRYed g1, G deE
e 1 mrYera SAeT AT 0 AwWAT
wT WIS AT T ARESA g7, qWT
w1 mgls e war ar, Wy o9 A
ussfa wvaw wdt A waar P awn
Y AE ww Wig &1 qg & ST
wrgar g 7

qregER, TTEFE & fram Wt
g ), dfrror rg g fs sawd
safiem agm aeT €Y o1 &, Ay wiernET
Yo &, wEU gw ¥ §N g
afme) gran 3 Wie 3w w1 oW gAm )
wfsEaret 2t star 31 I g A
wfwmorar safex £, #1a #9179
2% w1 fgmd ¥ arra fandY o) 7
a1t et 2@ 3w nfieemen syfer
v fgar mgt @, A% Agr aFd W
T FuaTQ Wy 99 A
T AW A37 QIoag Td I® 4%
A N wifow J s A
e ¥ FawT) afsr g oAy
ager AT vt gfRIT aet wd &y
A ®Y Wifew w7 @Y ¥ W fom
W) fedutew FMrawsT Ay W
A IY TE W7 TZA W NRE qE

w1 afem A & oF agrT AT
Y i et & w7 F aar fow qx
U YT gwt ew Y oY Favarr @
2 Ager fow wY faQet awrt A awr
7wy, ag 7 A s aw w1 fanneR
F R aTver &) Sar e DR
Afrr g gre M fer Kt &1 AQ
aR@ ¥ 7@ wAr fr d6 T o
AW E T E? ay v e
Sz N et gz seg 24 & fr
773 w1 fray =g A fear w owff
g 3z A s gfror ot N2z
AT A FT A TZ ST |

T AT AT & 7 & oy
& gua1 AvgaT 7 i wodt ATd e
T § ¥4t Aww 73 gy ? osgfy wv
wad AFIWET T owET gAr g
Tgr aezfe a1 sv-nenfy R gewa
¥73 oy o) el F gema
F1 54 § ATwTg) i ¥ zena
mifomroq@e WX wWifofleumo WY
FERA | AT AT AT T oY
st & Wy w5 Wy enwo W unko
dYouso ¥ gaTHr %7 AT wrEgAd &7

qafig TAd 1 3% 3T & TEA
%1 ifae Aand i 77 A Tes M e
¥ e aefwmdt & wror oy A
&1 W & | wae OE feafa ot <l
g, @ WET WEE IZM ) T WW &
FIT 1@ W7 AAT §, A 87 o
fw wa s o ) & §, ST o
39 9T FF G AAr §, a1 o gwry
wrar &, a1 gar 1 /67 wray g, O
TE WAT WEF ISAT § AT WIAT TWY
&7 g FT qAT

AT TS aw w9 Ay §,
a1 Ay wf ) ¥ a1 o7 Wy
faar § 1 wg ow waTAY &1 W



O &, Se T qww g §, aw
+o® ot T ¥ FLE TF § | SEP
wf fgmerdt WX 58 3nF SR X
o Wk § W SR sy g
A3 wd g1 wE ToTAE-
Tt ¥ ad feafa g1 A T
woyaw gesfei & w@ET i o, ¥
TR AN

wiveeh ¥ ww W w1 A
auefedi & ST § § 1 Wy ganE
FA § 1 ¥ Wt wgdr ¥, S -
6 wgar §, £1f TEA T T AT T
§) e U TR & fal
fiea e § | S AR AgTAH T,
iy sw d fea & adh
wr st dge g #, wride et &
garaTd & ¥ I T N, S
wT favs & wearww & R # w@r
g8 &, <5 T 7 §9 vy & galew
af swHaT g |

ot Xe¥T Wi qEw ¢ w3, ar oY
A AR | gefed Ot W @
wg &fad )

oft wigWe W1E :  SwTy wEET,
Sy niAwIAE? oY 1971 &
wnw ¥ fadelt 7w ¥ wEwT W,
R e wive ardf ¥ w
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@t eV W el gwer Ay
Y g ol xfrer otel oY Sy
T WX §, ¥fer qery % wam
s e § 1w gt goon
sraT g, wEm
MR. CHAIRMAN: You are also not
following him. There §§ no reason
for you to interrupt him. I do not
understand why you are unnecessari.

ly provoking him. You address the
Chair; don't interrupt him like this.

ot Ty WRE : afs o FoT
ford, Siaer Bz 3w, Twr ol rER
a1 fegdt fafaedt amt & ol ¥ ardd
a1 gl &, AY Aty WY AT IENY
o w6 | gw s o fefa
aga fare wft & 1 cofod Q% wer
9T BATHTD &, WY TR AT GTIEH
e, st sfiwe; gfireer winh, qefads
gifaa &1

Ty & Uegafy € gEea fead
&7 &% A @l ¢, aw @ owew
waTe 8, Sfew wae uegefa #5 gene
91T T TIUT W) afwang 7 w9
w8 T & g @r §, A XA TwE
& fr grerT Tregefa ) gy w R
LU R A E

WIS Aw wqw ¢ i dw & age
&R UG § TEEw W% (AiAed §
g AR USET & QEH widE whfer
&\ g e qegw v (ofrd
N Qw746 wAF2GT §7 T ¥
usgnfa gowa wgr wif wwt ¢ Wk
20 T FTaww &1 R & wRe
gt & fagi 7oA T ) TSA W
SXBIT FFAT, HHET F7ar w7 X &
FIL IS T BT §, TERT LA
%37 ¥\ area afg wregafy gewe & §
a A & At uw § ogafy geR
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WA ww ) o g v e
& o w v fip afg 3w oy m &
alyrer oy wr T §, afx dw #
ey vewia WX @ arg aw
W g a7 ek fak ww & v
4% At o fededm Toh wfgy |
dfy thxa ofl & ooy Frdai & fod,
T wE ¥ fed, arner Wl @
o, T ¥ v & fog s 20 g
aripwm ¥ wrw ¥ Py aefrw oo
ferZz e wpft ¢ aY sq wr W A
T, Wl guw - Fe W W,
STTAd SATE TN v ¢ 0

o welNx gwo viw (Twe):
annfy whww, qorom % oefa
wraq %Y sy Wi wr o fvle wy-
W ¥ fiwar § zavwr & amm won
At X8 G W e v g | ved
for & gk N = RO
I Y T feafey gat wwat &
3o fafre 31 fadelt w&f 3 uod
Tmfar wdt & fad oo o vE
T T At qamr 1 ST
@V & w7 AT WY WA W
firaa rar g § 98 €T AN X A
AT | [a7T § q1< T HAATHR
sifewzar % gar g wwri 7 fwar g
@ Aa-fvain arET w1 aT
37 @it & famer Y fagw & Forad
FIATE A WA W XTI T A
&7 ¢ 1 gt faOdY 2at A faaftae
THTY, At q&w1T F A W3 /7
AT WET FATGT AT AT IT A
N & 1A {F g & AWOIAIS
AT WIES FONT FIX ¥ QY 7
AT FY AL AP qGAAT | IqAF
WY €Y 3¢ A TAF TS & 20 gar
wfqw FEHR w1 A N [AT
7t faer qo1 § 91 W 73 Tgafa

1:1_-"

& wraw § faaar qe g § 1 @oeTT
¥ yartada wY gz Al awre
wex-aty WX fon-faw &7 fzar @r o
o ool & fgard Wt Ao ¥
TUEA-3A #1 Q0 wraer vorav §
78 wrat & Qa7 A ¥ of el
dar ol Wt tw & srnfaw o
qorta & qang AT Te <g ¥ fok
AT G W ¥ 97 e wa wARAr
¥ aeg a1y § 1 7 wal § g foft
ATy Wi wA T W W
7aT qr | qF § wnary wr fin vt
FTFTC AT w1y €1 22 v ) wrwi qoeT
¥ 993 % A g gy wan Ay
fear war Wt qxow @y W 0
geH Uy ¥ Wz A PwTERR
o § af fa R gER e AT
sty gt mfes sdws wr oAy
awat oy faat aar ) fev W Fandt
gt & wepreqr WYT wieqn ary W
ity oy agrowd @y g1 Ww
FAT GO IT GRS FARFW A
it g€ & 1 ¥R FOHR wHEd I
W w§ Fradt <@ W@ § e WA
qq1 ¢ ToA war w1 fogH gAY
T AT ARG T RN dEA T
FMaY A4T § 1 € eq 7A@t 57 AW
Agar %) frgdt g & o A €2
q Frer gEAR gAT ¥ ) oW ®
JATSHT aF 77§ 6 freait @A ¥
foX & g TST HAT, A AW Fgar B
AT AT WA F W § gque
2w § 1 fBlwr @t 7 axE™
qawra ¥ S« F A1 GTHT T
! Uz W @ § aife fE A agr 9T
wgadl §2r 7T qF W AfeqTar w15 |
F AT FH WYY BT FAE A WA
ey § AfeT Iver gua ofcwds af)
gHT & 1 WTHE FY AT T WA W
X QABATHIN GO 7IT GUBT A
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5 mizfaeg q@o qda).

frteft g fee & o il za‘raﬁ‘ )
fvﬂ?f HIAY HTFTT st Tarfas FLAT
vrrg?r g arfs TS ?z*s- & Trez fa e
a‘w fez. A aer 9T AT G | SAa

m i sqf@xv:err T el @
AT @y AigE ¥ 9X & wAr e 3w
wEl THy graﬂ‘ﬁwv# 37-
ey wvar g B ot oY gw acdl
a9 FTE A aﬁm fagT str 1 =AW
AT FT RIAT (6, (@G T
Wq-{r a3} afer @ g ¥ awad
ﬁé@marfgaarﬁssaam\rmwm
# meady BT feaat S F7 SO AT
Rw ¥ faFa &1 w1 S| aF AT
T TS A g OF oy, a9E HiT
STHIATAT . GTHT FAAX, ST _FT
oo g3 35 a= ¥ gu¥ o 47 AEd
F Foqar |7 adt #¥ 2 AfF TR
AT G &AM G AT AFAd
AT 9T e addl #1 gw Fwr
9T A& JT ) W SeaTSil | HTH
Ted § FEry A @l A1 awa
BN A T Aga feaw f& 7 Few
I af+F @R Iq@ FHFFT A

- H AT §WR F GFAR *ar
g W Tgufa e A sty age
& T T HT qAAT FIATE |

'~ SHRI P. G. MAVALANKAR (Ah-
medabad); Mr. Chairman, Sir, I rise
to oppose the resolution moved by the
Home Minister asking this House to
extend the President’s rule in Guja-
rat for six more months. I am sorry
the Home Minister is-not here at-.the
moment but I am sure he will reply
to some ‘of the points which I propose
to raise in. my speech,

. I must say first of all.that . Mr.
Brahmananda Reddy in his ovening
speech failed to explain why Presi-
dent’s rule is being extended in
Qujar'at. He had given a catalogue
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of some of the things done in Guja-
rat. But I do not think that this is
the occasion to give a catalogue of
what- happened under- President’s
rule in the last six months. He
brought the resolution ° for extension
so that he can justify why extension
is sought for. He- argued for - stabi-
lity. He said, political situation had
not yet stabilised in Gujarat and
therefore, he ‘was asking for Presi-
dent’s rule to be extended. ‘I don't
understand this question of political
stability not 'being achieved. Is stabi-
lity to be ‘equated with permanent
Congress- party rule in this country?
If that is the idea of stability, them
I ask Mr: Brahmananda Reddy and
his colleagues as to who have been
ruling in Gujarat since st May, 1960.
Except for the Janata Front Govern-
ment of some mOnths maybe, &
months or 9 months makximum, in
1975-76, throqghout the perjod, from
1960 till date, if you exclude Presi-
dent’s rule pemods Gu]arat had been
continuously ruled by congress party,
first by the. undivided congress, themn
by the congress dlv‘ded and then by
Conzress(R) which means of course,
by the congress under Mrs. Indira
Gandhi’s leadership.. It is unfortunate
for the people of Gujarat—I also say
people of India because Gujarat is a
part of India-—that -they have been
suffering from political instability even
during congress party rule, first, the
uridivided congress, then, congress(O),
and later Congress (R). It is no use
saying that this has happened sud-
denly. - Shri Arvind (M. Patel was
giving a catalogue of misdeeds of the
opposition parties, He may be right;
he may not be right; I don’t have
facts as’ Government have.” Bui my
point ‘is- this. - What was your party
doing, because you had been in the
saddle of power from the beginning
of 1st' May., 1960 until almost today?
What have you done? Who is Tes-
ponsible - for instability then? Over a
period of years, especially, for the
last 5 or 6 years, m good number of
congress party men in Gujarat are



28 Pru\uent'n Rule BRADRA 18, W88 (SAKA) in Gujarat (Res.)

ng increasingly concerned about
m of gower rather than the
.of the people. It is these
considerations of power which cdn-
cery. them more rather than consi-
desitions of peoplds welfare. If
cttissderation of people's welfare is
thére, then there will not be wny
poer politics. Mr. Chairman, Sir,
T tell you this that the congress party
wlild have been sble to form a
gO0¥etament during the six month
Phgident’s rule petiod. But why is
it Hot so? How is it that they ate
ot able to form 4 government? The
Home Minister may say, the political
gfftiiation is not stabilised. It is a
mibre euphemistic way of saying that
Wt have not settled our own quarrels
i1 the party as to who will lead the
party, who will become chief minis.
ter, who will become ministers, what
sfiould be the size of the cabinet and
8o bn and so forth. These are pro-
blemg which are ticklish and devilish,
which no doubt cause constant head-
ache to them, Therefore they are
not able to decide and that js why
they use this constitutional provision
of President’s rule to continue.

My friend Shri Natawarlal Patel
said something. I love him. I don't
accept his views. But I still love
him. Now, I don't know why he
started hig speech by referring to my
election. I don’t know why. If at
gll he wanted to refer to my elec-
tion I would have liked him .o refer
to my election in terms of facts and
not in terms of facts which he would
like one to believe as facts'

MR. CHAIRMAN: Both of you re-
main fair in love and in war!

SHRI P g, MAVALANKAR: My,
point js this. What is the point of
his referring to my election? It was
in October 1972 and nearly four years
have elapsed. For example, if I were
%o say that my dear friend Shri
Natawarlal Patel was elected in 1971
—if my memory doesg not fail me—

he was elected on the Congrass(O)
ticket,

SHRI NATAWARLAL PATEL: That,
is knowp to everybody.

SHRI P. G. MAVALANKAR: I wh.
glad that my memory has not failed
if I say that Mr. Patel had later left
Congress(Q) snd he hag néw defeets
ed to Congress(R), How does it help
my argument?

SHRI S. A. SHAMIM (Srinagar):
It is admitted.

SHRI P. G. MAVALANKARK: Sunb-.
larly, if he says about me and my
election, how can this help him, by
referring to the fact that I was sup-
ported by the Opposition parties?

The fact of the matter is that im
a byelection that wag held in =y
home city and Constituency, Ahred-
abad, I filed my nominmtion papsr
on October 4, 1972 and since then
and during the campaign, and there-
after, until this moment of my speak-
ing, I have remained genuinely, truly
and completely independent. I may
tell my hon. friend, Shri Patel, that
many Opposition Parties sugpported
me in the election. But, they sup-
poried me unconditionally., For his
benefit, I may even say that some-
Congress men too supported me, That
is not the point here. How does this
help him? Let us not go into these
things. I am not a Member of the
Janta Morcha, Otherwise, I would
not find myself sitting here. As you
know, Sir, some of these people have
been abstaining from proceedings for
some time.

My point is this. The Government
is a prisoner of indecision. They are
not able to decide whether Shri
Madhavsingh Solanki, the present
leader of the Congress Parliaraeniary
Party in Gujarat will become the
Chief Minister or Shri Hitendra Dessi
will become the Chief Minister. (In-
terruptions).

' 06
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‘SER! M C. DAGA (Pali): How
«do you know ebout it?

SHR] P. G. MAVALANKAR: Mr.
-Daga is right when he said how
would I know about it? 1 would
aot know about it except through the
-newspaper reports of the Indian E.x-
‘press and other newspapers Mr.
yaga's own Congress Partymen have
also told me these things, times with.
out number. Their difficulty is that
they are not able to decide which
Captain to follow—Shri Solankj or
Shri Hitendra Desai? Shri Madhav-
singh Solanki s a sitting ML.A.
and leader of the Congress Parlia-
mentary Party of the Gujarat As-
«embly. Shri Hitendra Desal joined
the Congress Party during the emer-
-gency. I believe it was on Septem-
ber 1}, if I mistake not. On Septem-
“der 12, or so he joined. And there-
fore they are not yet sure who will
‘become the Chief Minister. In all
fairness, however, I ask, why should
people of Gujarat suffer in terms of
not having a popular government be-
cause the Congress Party is not able
to solve the internal quarrel? But this
why, they want to impose once more
the President’s Rule.

Sir, the Congress party has now a
big majority in Gujarat Assembly,
then, who is responsible for the ex-
tension of President’s Rule 1n my
State? It is not an absence of some
politically gstabiliseq forces, as my
friend, the Home Minister, Shri
Reddy, would like me and the House
"to believe and the country to belicve.
‘It is a strange and a sad spectacle
that in spite of the emergency, :n
-spite of the press being censored, in
spite of the fact that everything is
in favour of the Congress Party, and
the Congress Party even under the
President’s Rule is having all free-
dom—it is the others who are suffer-
ing from want of this freedom—it
is w sad commentary, then, that they
«cannot form a stable Government or
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even form any kind of Govmz;ént
itxi; spite of all this favourabls sjtua-
on,

Now, Sir, what ig the gituation jn
the Gujarat Assembly? The Assemply
had 182 seats. I am very sarry that
three Congress M.L.As. passed qway.
Of course, there is the Speaker. It
you exclude these four, you have
only 178 MLAs in the Assembly
which is now in an animated suspen-
sion. Shri Hitendra Desal, only a
few days ago, told the reporters of
the press—whatever he says to the
press reporters is printed and what
we may say outside is never bother-
ed to be printed by the reporters—
thet the Congress has now got 108,
MLAS, many of them have joined the
party recently and we welcome them
with enthusiasm into our fold. Some
of them are of course Jan Sangh
people, and there were some other
people also. They have all been faken,
apart from some Congress(0) MLAs-~'
and workers, I ask: If 108 or 105
approximately is the present strength
of the Congress Party in Gujarat As-
sembly, why can they not form the
Government? On the other hand the

important point is this,

On the other hand the Opposition is
further cut and weakened—not merely
by further intimidation and terrer of
MISA, but by large scale MISA
arrests alieady done! My informa-
tion is that about 20 to 24 Oppusition
MLAs ar: under detention in vari-
ous prisons in Gujarat under MISA
including the former Chief Minister,
Shri Babubhai Jasubhai Patel and
most of his cabinet colleagues. So,
on the one hand you have got 106
MLAs with you, on the other, 20 to
24 MLAs have been made function-
less by putting them under MISA,
and in addition, two Congress(0)
and Front MPs from Rajya Sabha
and about 700 political workers, dis-
senters. teachers, students, writers, doc-
tors, lawyers, etc. have been put behind
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tite bars. Further the Press is obe-
and the All India Radio is
t. 'Even then way can't they
fortn the Government? Sir, what
gFeater proof can there be of politi-
ca] bankruptey?

Then, Sir, I ask one simple ques-
tion and I phope the Home Minister,
Shri Brahmananda Reddy will raply
to it. On 12th March 1976 the Morcha
government was toppled, and it could
not be toppled by the Congress
party’s strength of 75, which was
reduced to 72 g little later. Seventy
two cannot topple the government
of eighty-six, It was toppled be-
cause a considerable or let us say
sufficient number of Independents
and Opposition MLAs were either
brought in—I don’t say, brought in—
somehow and with that help the Gov-
ernment was toppled. My friends of
the Congress party—not only from
Gujarat but from other parts of India
—are ‘saying- that there are right
reactionaries, kulaks, etc, in the coun-
try who must be dealt with. I ask
them: Did you not take the crutches
of right reaction and power hungry
people in Gujarat for ftoppling the
Morcha Government? You cannot say
the Opposition Is and did aJl bad. You
cannot have the cake and eat it too!
When therefore. the Morcha Govern-
ment was toppled, were you merely
interested in toppling the Government
or did you also consider having your
party rule within six months in
Gujarat? Sir, seventy two Con-
gress MLAs of Qujarat have to-
day become one hundred and six!
Fow did it happen? Certainly, not by
election! The additiona] strength is
through defections. So, Sir, it is a
terrible commentary on the state of
affatrs of the Congress Party in Guja-
rat particularly so far gs defections
are goncerned.

Then, Sir, they complain and make
statemients when ten rebel congressmen
of the J&K assembly join the National
Conference Party of Sheikh Mohd.
Abdullah. What moral authority have
the Congressmen to complain when
they themselves indulge in this kind of

1710, LS. —5

thing? Sir, the Constitution bas been
used and twisted for party ends end
gains. They are using this provision of
extension of President's rule purely as
a procedural measure so that when
they are in an advantageous wvoeition
they will form the Government. This
does not speak well of my friends in
the Congress Party.

Now that we are gowng (o have an-
other six months of President’s rule
may I request the hon. Minister that
at least let there be more meetings of
the Consultative Committee 0of Mem-
bel:s of Parliament on Gujarat legis-
lation During the last six months
there has been only one meeting, and
no more meetings were held. The in-
terests of Gujarat are endangered,
may destroyed, Unfortunately, Guja-
rat has no stability. I am not saying
that President’s rule is always bad, It
can be a good medicine if it js admin-
istered occasionally, but if it becomes
daily bread, then it becomes vicious
and bad. I have, of course, no words
except of praise for Governor K. K,
Vishwanathan, his Adviser, Shri A, N.
Banerjee ang the other administrators
in the State Government jn Gandhi-
nagar and other parts. For example,
I would even compliment Shri
Vishwanathan for his 1imaginative
policy on the English question, the
study of English from the sixth stan-
dard. Some good things have been
done, And, I am not criticising these
individuals higher up on the ladder.
But I am saying that President’s rule,
however good, cannot be a substitute
for self-rule

Gujarat State was formed on Ist
May 1960. Since then we hag six
Chief Ministers, Dr. Jivrajbhai D!Ieh y
our estermed colleague here, late Shri
Balwantray Mehta, Shri Hitendtabhaj
Desai, Shri Ghyanshyambhai Oza,
Shri Chimanbhai Patel and Shri
Babubhai Jashbhaj Patel. Shri Babu-
bhai Jashbhai Pate] was also in the
Opposition in the last couple of years.
Before, that, he was also a Congress-
man, belonging to your pdrty. With
all thegse 6 Chie¢ Ministers what sins
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{Shri P. G. Mavalankar]

dig the people of Gujarat commit that
they should not have a good, stable,
sensible, balanced, people-oriented,
not power-oriented, Government for
a periog of five years and at a stretch
continuously? That is the question i
would address to the Home Minister
;nd I hope he will give an answer to

3 4

I do not want to become passionate,
1 do not want to be emotional, bhut I
tell you that the people of Gujarat, as
indeed the people of the whole coun-
try, are gifted people, a people with a
sense of courage, people with a tradi-
tion, a backgrounq anq also a spirit of
adventure and g spirit of «ervice,
talented people We have got resour-
ces, we are resourceful; we also have
‘backwardness; the Adivasis are there,
Harijans are there, people in the vil-
Jages of Guiarat, rural Guiarat, gre
very much backward Gujarat js not
all rich Therefore, if Gujarat has got
all these good points in favour, why
should it nct have a good. stabl~ ~en-
sible. strong (overnment for a period
of five years so that power idea« are
shed and people’s welfare ideoc are
established.

oft Ry I (qret) - wwmfa,
weg , ¥ ¢7 fawg o Sar Tl
wrzat ar, AfFT o @2 F1 qTew g9
FT e WY 53 w1t ¥ o A% A S
g%, arfir % 33% qvdl 5T AL AT )

g1 v ¢ B g7 99" T ¥ go0) #r
Feq FEAT ArgA § ) F of AEEEI A
ag qor gar & fr g i s
At g g 9 A 5 A
Y, oY e are aE FFe wror ¥ T
Afew @ =fr 92 * gg @ IS FA
e o At ¥ feq freay E Wi @
weal ¥ v oy & O T g w1 AW
W & N wraE qE AAF fF e
o At qoE T SEE qEe
WA Wi Jar-wrly &, ot ey
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10T ot 5 & off g o3 xafy ¥
AT AIAT T OANTGT & IR wqAr
w4 B T TX AR B WX
i frr frar ? eI wa wed
e firr koY mifesm 356 ¥ www
AT grew oA a¥ ATl wEEEt
aea #X @ ¥ fr a2 wifaw madc §
I wodr froe 3N¥z e ¥ o
WA fr TaT A g W aff
a1 W &, FM q@ aff avar §1 &
¥ wroy ot § e 9w qaa fggerm
N AWR ¥ Ay Wi T e
qr ? R gIER wy TE A WK
Mfzss 356 % weax 9 gy 3.
i1 walry g e sar wo ?
FAT GOET B AR fEar war o
FaT ATRIT ® fedt T X geadw
TEY foFar Ay YT & srad FEAT AgAr g
fe @Y 5 & wwaT 7 gAY fA¥ Tur
=T AT 4T ATHT Fq FGT II@AT
f& 72 & Fowr gav A 106 F AY
T IIT AT FHEY A | TAHT HaAT T
Zar x5 staar 19 T AR FHA-
FraTA AWy ArAr ., ... .
(va¥ew) . ...

2fge ol Ay, Y aET
F97 FY gfa ) ITH FEAT & FF w1
firrrar & 7 frerar w AdY 8, mod
qdi ¥ Ay s Ry & ag 91
gred faed % § WX g awmfa
wgrg Wy faav & 43 g &, o dofrer
sxfae §, T4 ST UF q0q ¥ 987 7Eq-
o Far § | TN a¥ wes ¥
oF q@ 4% g fF A oweX ww
aqa qry ¥ e w § Wi sfordw
" o1 g § & s Al s o ot
v w afed gr—agt et
# goe 77 W Y | 3™ ang AW
e feafe o @ & aw oo
& oY weard g€ wy wie ¥ fody g€ off
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¢, wrr & v st wtx wemd o
¥ o R ofy Wiwy Y w1 A
WA G ¥ AW Ag FEm Ad
BT ik 37 aTF W fien 9w Wik
st gfer st g7 W oF
fogedefear . | (wwwm) |

afgeATe #Y FET el ¥
a1 AR AW A Igw @e Grary L
.. (wwm®) | oF T T 33 AEw o
NI JAERHF ¢ @y
W frax g R E & vgan g s wm
@ifad s oAt Toee T Y
# wT gowa w7 g EAT 78 HOw
wirw & e oY Faw £ N T ¥
T E, ST A Heaw £ § fwg
AT TR FT A O WEA F 11T W
A®T NI4T T 4O qAA F
(vorwwrR) | | |,

a4

W Qo go WAty FA Amrwawy
AR R

ot e wor T AT ¥ TRy
1 AT a7 AT 2, AT A7 gaq v
FE TE TRAT & 1 I@EY ATHT FEY
ST d . . (smawrR)

¥ OF 97 AT a8 FEAT AFAT
g fF gardy s #r w2 T adr @
FAEAT FHAT T WL A TR gA-
|7 T FT 9@ 21 79T @ e
g ? o wA oamEr & oAw oW
FCHIL AAT §Fq §, o7& Wt 141 757
g 1™ oF 9 A W, I 6
R agmr ¢ ug xafAg fwar
fis W 9y & 9y Rff ww
o & 'WER aw Asdr &
iy ag 6 7™ ¥1 ¥9w TPy =W
o T § W 59N s gaEe
W o &1 ToGa & et a7
FanT W} fear war §

.

SHRI POPATLAL M, JOSHI (Ba~
naskantha). Sir, I was just watching
while Shri1 Mavalankar wag speaking
today. For the first time I found that
he was a little excited, he is usually
not excited. But today I felt that he
wa. a bit excited. He alleged that in
the old times the new Congress peo-
ple were power hungry, He cites his~
tory and says that in Gujarat in the
last couple of years one after another
the government failed because of
power hungriness. My only submission
is that if the present lot were power
hungry as alleged by him, they would
have formed the government. We are
106 strong There is nothing which
can prevent or stop the congress party
from forming the government. But
there are certain fundamental things
in Gujarat and they have to be looked
into.—Welfare of the people and the
stability of the Government. We know
that i1t was the Cong.(O) leader, Shri
Morarji Desai, who went on g fast and
forced the elections 1n Gujarat even
though there was tenible scarcity.
We got a majority of votes, but un-
fortunately we got only 73 seats. The
jania moicha sarkar which came :nto
power was a mixture of so many
forces—Jan Sangh, Cong (0), Swaten-
trites and KIMLOKSs. KIMLOKSs fought
agamnst us and Janta Front on their
manifesto and joined with themr to
form Government. At the time of the
very {ormation of the government,
theie were basic contradictions in its
roots and because of that, the janta
morcha sarkar fell miserably. Mr Ma-
valankar alleges that we managed it.
If the Congress Party had to manage,
we would not have allowed the jania
morcha to form  the government,
because the KIMLOKs were theré to
jomn with our party as well. But we
were not impatent to form an unstable

government with the help of the
KIMLOKs or any other reactionary
people .

After the janta morcha sarkar came
to power, it went in for elections to
Panchayats 1n the whole of Gujarat n
the hope of sweeping at the poles but
in almost all the districts, except one
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or two, the Congress Party won To-
day these basi¢ democratic institu-
tisns, namely, the #ila panchayats in
the whole of Gujurat are in the hands
of the Congress and they are imple-
menting the 20 point programme
Everybody knows that in Maharash-
tra and Gujarat, the zila panchayats
have very wide powers and they are
carrying on admirably the implemen-
tations of the 20 point programme

During the Governor's raj, already
about 3 lakhs plots have been given to
the smaller people who had no houses.
Already a programme has been drawn
up and the Governor declared only a
few days ago that the houses will be
built for them within a few years
These are the outcome of the Gosern-
nor's Rag However, I am not against
popular rule After all we know that
self-government 1s no substitute for
good government If we were power
hungry, nobody could have .topped us
from comung to power After the
friends of the hon member iver there
formed the janta morcha sarkar all the
anti-social elements in India wanted
for violence sabotage, etc went 0
Gujarat We now know aboua* the
Baroda dynamite case It has com~ 1n
the newspapers that thev wanted to
blow up the communication. system
and other wital installation, all over
India All these are open charges put
up before the court Now the fecar of
my friend Shr1 Mavalankar and sthers
of the janta morcha people there 1s
that the sand 1s fast getting away from
under their feet That 18 why they
want a popular governmeni{ there for
usual mischief They have seen the
results of the elections held during the
morcha rule and they have seen the
mund of the people also But we are
not there to oblige them If during
the Governor's Raj all the 24 Program.
mes are earried out, if everything is
going on smoothly, if the so many
hurdles which are there are taken out,
if gains of emergency are consolidat-
ed, what 1s wrong if the Governor's
Ra) is extended by another six
months? But their frustrations |is
reaching the saturation pomt After
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all, they are worried gbout the elec-
tions, they are worrisg ‘gbotit so
many things—the developments.
Slowly, the sand under their feet is
gelting away and soon they will be
swept away from where they are
sitting. That is their fear, There is
nothing wrong it the Governor's Raj
is extended by another six months.
So, I am here tp support the Resolu-
tion

it gogne wewet () -
T aea ¥ O fafredr wY iz
T A ¥ sy o i W o
T % fadr garerare 3 T g fn
IR warA ¥ wAdT W T W
o7 Ta A3 IT febred wY iy ad
WX B2 At wmifewr & SAwr wma
Fv fzar « 7T 5@ x@r o7 fedeed
R} raARz gar @ 7€ gElt T8 farw
I &t v wE s\ g AT, dacdw
AFT 7 TAAHT T faeT AT Eray € 4w,
Ffrs o d 37w A 92TdA
forem 7 WAAT AT AT 8, AT qHo
oo W17 THAT FT WA ITH gEAA
FEr qT Y | 0% v ¥ A 9T T
WY GFIIA Y FEAA AT, A AARG
FT AT AR FT IMWAL G B, W
wH T AN TAT ¥

FrdT AT A /AR 9 agy
HAT—-AFIT qTI FT FAT THATAT
2 ax A7% a1 dferwm faw
wmar gar & aifmw & a1 W@y fw
IR I°T § st 9w fray o, gEd
<k a7 9% fedaad 1 aqFw foray a1
W@ e FEr AT qed v AN W
¥ 7@ ey g ¥ Y
T geATY 3, AT Y s w1 ey
w1 7Y frar grar ¥ Q¥ feded 1
ofsns wAr s Y M A & 7 Twr
wd sy Tefgi—ga for 9 e fag
fedaurT F1 €7 gow ¥ T A Aifow
@ @ § T e ¥ fedwd €
foyre faar s @ &, 3T daww
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flur W oy 1 & o, Jmddey wd,
foh v Y Tog aww ey
wg R § fow 97 ¥9 R W
wuy 81w & wowmaR, <@
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mft agr Y fefeng Y off w2
g o 7 W I A sifm .
wfyr @, ® Sy ¥ 5 oAy 9w A
febwred & wex & I AYHR AW
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&1 w¥wr favr )

Yocda qRs, A9 @ R 3 -
g & wrw ¥ fgegearT #r aafeesdy 3,
™ qT v freemmaw &, i ngmd
wapm R Wy g gd
oY A AT T T 7 93w @
Ffww e wrE WE 99 oww 8
HTa%! AeSt 7 & WEw § B gwowm
AT { JARA WY agF a¥ GaA qT
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g X JawsY ¥ A F7 ga1 fran Wi
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qwar, ¥4 o7 5 3 S 7 § ) qdfar
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T | FIE FEA-FIY F AR TPTAR T
qued &7 AW AAr W) & I@EA
agar § foaw fre gt wrdws T
AR fa% feay 9w § wiv ga @
g & 5 ag g8 a<g ¥ FrvE g
I dger & carge 7 § v Ao ®
w2fafady o€ oY, Iyt g€ Ay
Fremr s, st 9@ g oag @
asgufa wrew aep &, & waw ww
§ I'5 agy & ax frorar wmer g & 7

o ¥ Wmat & A F we gar
ot q 8 ug ¥ urd & A7 wTAT Ngar
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thipk that the unfortungie and
uent developments in respect of
ibe Btate of Gujarat were embedded
in the very process in which the Guja-
rat State went to the polls, as put ably
Yy our learned colleuue Shri P. M.
Joshi, ‘That too atatimewhenthe
issue was wrested out of the Govern-
ment at the height of the drought in
the State. ] think, those who precip1-
tated a poll in Gujarat and many of
our friends on the other side who
were the votaries for a poll in Gujarat
in the midst of one of the most severe
droughts should learn g lesson, Now
that the results of the poll have not
given the desired results, we have to
blame ourselves and those who were
responsible for precipitating not only
the dissolution of the previous Gov-
ernment but for precipitating a pol! at
the most unpropitious time.

17 hrs,

Gujarat should be a lesson to us in
regard to overusing or abusing the
democratic processes in our country.
from all reports, even in spite of the
good indications that the ruling party
can form a Government, it has been
desisting from having it. It shows
that the ruling party would like to
have, if and when it forms the Govern-
ment, a stable Government and a Gov-
ernment which will be in a position to
deliver the goods. Therefore, agree-
ing with all the remarks made by our
learned party colleagues, I welcome

the Resolution moved by the Home
Minister and support it.
17.01 hrs,

[Sinx ISHAQUE SAMBHALI in the Chairl

SHRI K. MAYATHEVAR (Dindi-
gul): Mr. Chairman, Sir jn the ordi-
nary course or in the normal course,
we do not support the President's
rule not only in Gujarat but also in
Tamfil Nadu or any where else. But
under the extra-ordinary circumstan-
<es gnd the peculiar circumstances in
which the State iz suffering under

t conditions, I suppart the ex-

#ign of the President’s rule in

The Cabinets in Gujarat are appear-

ing and disappearing with a dramatic
suddenness. The people, the st tl
and the masses are chuuing the C
nets in Gujarat as often as shirts.
18 a proverb which is applicable to the
French Government, the French Cabi-
net which appears and disappears with
a dramatic suddenness, The people of
France are changing the Cabinets as
often as shirts. That is what is hap-
pening in Gujarat also. Tberdore I
would request the hon, Prime Minlmr
and the efficient and able Home Min~
ister to find out, what is the perma-
nent remedy for this and what are
the reasons behind this instability.

Now. under the President’s rule, the
officials are having a strong hand in
administration. In Tamil Nadu as
well as in Gujarat, because no MLAs
are there no elected representatives
are there, they think that they are the
monarchs. There ig a misuse of powers
by the administration ang the officials,
starting from police constable to I.G.
Almost all the administrative officials
are misusing their powers. Therefore,
it 1s the duty of the Governor and the
administration there to look after the
welfare of the people under the presi-
dent's rule because they do not have
elected representatives of a popular
Government to look after the welfare
of the people there,

There should be some limit for the
extension of the President’s rule in
the States of India. As many hon.
Members have pointed out, although
the ruling party can have a majority,
still they are unable to form a Gov-
ernment there. Why a democxatic
Government is not allowed to function
constitutionally? The reason must hg
found out. I do not know what is the
reasons behind that. The reasor
should be found out, the remedy
should be found out and all, thq de-
fects both nside and putside thgsme
should be rectified. Then only we can
have stable Governments.
of Government very often or introduc-
ing President’s rule very often in any
State is not a healthy practice in a
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[Shei K. Moyathevar] B S l;w« ﬁ ﬁrm anr & ﬁrm :
democratic ‘set-up, beea_use, it does qﬁa
more harm than an elected Govern. w "ﬂ ® W s *Mmﬁ
ment. That i8 why we are not happy ¥ ovew 3 T HaY AT X oY e
to w:!c&me Pz;esidersx:'l rule. Bu{:, W g, 9 X P IR 07wy frardy
under these circumstances, we wel-
come President’s rule in the State of ) TTC AN W AT e 1 38
Tamil Nadu ang Gujarat and in any WHET FT wady F ¥ fag T gur
other State, if necessary. ? !
I understand that groundnut oil is
not available in Tamil Nadu as well as WMV §2TH FY WIS rn >
in Gujarat. I do not think that this - e SLEIELE
is actually not available in the market. wiFda, awoars, a-frdean, gt
An ax:ti:::al scarcity is being created wrawt tr AT AT Y WY AR
by ce: black-marketeers and pro- st o
fiteers. Under President’s rule, you & ?ﬂ,' a7 Rr_ﬁ il Yﬁfﬁlﬂﬂﬂ,
must put down not only smugglecrs, zferq oY, garfeafrard ot HT¥y-
noi on;y the anti-social elements, not erfrs; aferat & grer & of 4%y ag
only the gnti-national elements, but FemaFe :
also those who are cheating the public, A sfm . & _;E’?‘TT fr o
cheating the poor man, the downtrod.. afefeafag} & smeor 3n & yrqramreia
den community and the backward feafs & aqleur arwdt 9 o, I
classes and also the democratic gov- g a . D TR
ernments in the State as well as at R\W S 7 g an
the Centre. It jg necessary thal all #2741 3Q a1 w1 W) w0 @ fe e
these duties have to be discharged /qT Aw §  wuraar Afedt & waf-
to the satisfaction of the people of 5 ¥ wa-fm 5
Gujarat. It is better to have early T ﬂ'f';%’ﬂl '_ﬁ fo “jﬂ__@
elections there, so that the elected I 9f, a1 58 auy E‘ﬁm’“ que ¥
government can look after the welfare aqrgfiz &Y feafs serw g€ 1 3a feufy
of the people of Gujarat. o #r {RWﬁ, hrmadr site
I know, the hon. Home Minister, r For 3 R
Shri Brahmananda Reddy, and the ¥ N a\‘-ﬁﬂ § favara ) ars
Prime Minister are very able Ministers, wieaai ﬁﬂ'j‘-ﬁ AT FEIGT | I
they vifstit Gu%:rat :mi TamtitleNa;:u Tt T O Gy TwAfaT teafa dar 4,
very often. ey loo after the N - -
police administration and Home famar EWﬁ"Tr" wiv ¥ w5 A
Affairs directly. Still certain mis- qIT
chievous officials are working against
the implementation of the 20-point S A )
Programme, they belong to certain s"f.! JT.QTETE‘,_T'SHT qh_ s
political groups which are opposed to ® o7 gAY § g FHA A
the 20-point Programme, they should g % Y forra oA TR
be plugged out of the government é& éﬁ"‘{ xw ,q;,]_ o 3 3o &
machinery and they should be punish- af ¢ afe s /& ‘iﬁ # aITS-
ed in the interest of the pe:zgle-—no; 1 feafs ¥ SMooT H$7& 37 9T
in our interest, not in the interest o , . A :
the government. but in the interest of fefaor o faar E"_?"fy ar ary ;g ‘?'E;ﬂ
the people. wfsq % f‘q:r gH R T Tfaa 43 €1
With these words, I support the # T g F wgar g a0 fa aaT
;tatt‘jmyl RO o8 saether # frain wan & faater & srdwre ¥
ent’s rule in Gujara L. s !
period of six months, mwg :ﬁ Q; am agr q; faa :'(;3!' ':
ah) - X a1 Y =T
o @ Nuw fag (anTEAY)
annfee f Y feafis marcra & Ieaw gkt

awrafy wEea, § wIawT wgw aTRrd
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oY, ST Fef 9L AATRGT qY, AT w
gfzfeafrat sram g€ ff 375 foU
5T WY T2 Faar v 9 garey g ad &
Ffoa 21w o v §, fgw
TR I T FEHAITF FATFATD
T 087 FFAFLOAUT AT A 79 05 2
afrm awra w8 g€ §1 gafeq g
agzr wAsaw § B awe ¥ wreafq
gTET & FIHHTT €1 6 AL WL TG
faar sito AT g=F fan 1 gearg @7t
T ¥ g AgA & ATAF g, IgA 2
sfaa & #I AamETa g1

gq% S1F-a7F A7 fagrET am aé‘-‘r
% winq ¥ ufrafag g7 @ & s+
gATY 2@ &1 AL 9 &1 I&@T T HFaT
famar =rfem | ga ata &7 wamT T
aa” faaar arfge Fr 3 Beady fassr
& ury @ias ¥ W @ | AT AT AT
e o7 § IFFT gATY SgA I7 AT
gATT a& ?iﬂ' A4 T, Tw # W,
QATSIATT AT g ederar 51 7fF 9T
afz favary, sresr =T faver g ar
3§ qla ¥ gard Fey guanT Hqe
grir (6 ma 32 Tn feafa § & v agi o
OF A ATHTL a9 aFAy g W H
anxAal 3 fa o sfag waaz g agt
T T AFTT ST FT 1 =AlRT
€9 & AT g fa=re g P owped) qe¥a
T g feafe 78) seaw g2 § fr a3l a¢
FNE TET FUHIT a4 §F | RAT aF
FUE TE & TAUS F AT F 847 F
ag fag v feur § fr wims odl =1
FET W GAT T WG *E W@ E @i
aid &1 /EA 8 F‘f» a9 & FHIL A7

HYHTL 7T WEF 5 § g7 918 939 ¥
. fsw® simat # sfaa Q% ¥ dar g
[ |

ag aw ey @ g fa vregata
arad & g G AwG § 20 G FAEA
&Y i TieT 21 Wl E, afs gt araww
FT avateaad g1 QT 1 g«fe 94

faarga sfer amar & F= 18 1 wrd e
TrEIfT TR AT A@TT T W@T Y
FZPIT STAT =0 w7 7 sfwa afv-
feafzal aat av qar &7 o qw =g
fratas @war star = foo ) gae

qET # o sfaq afefeatrrm  qar %*T'
q1 8% v w: wdlly @z B mofE
gl g arfer agify gwk Ay
feat e &t az fawr o7 g =g,
garTr faeam gt =nfen fir apvers w5y
SFaT w® wenror frg T & &
TANT & fHafor, sy &7 wafy o
wara & fawa ¥ gar e freas g
HMfET 1 agl w Sy wa g awar 8,
agh w0 wFIW war - §, v WgT
s § 3w faafor & g wfy giar
ElE

T WAl F AT F s GaweT &
QqIT TETE |

THE MINISTER OF HOME AF--

FAIRS (SHRI K. BRAHMANANDA
REDDY): Mr. Chairman, Sir, I am
grateful to all the hon, Members who
have participated in the Debate on
this Resolution and have given their
wide support and if I may say so their
unanimous support to this Resolution.
We may recall to our memory under
what circumstances the janta morcha
government fell. The Government fell
obviously because of internal contra-
dictions and because of a defeat on the
floor of the House and naturally as the
congress party was reluctant or was
not eager to form government, Presi-
dent's rule had to be imposed,

During the discussion of a like reso-
lution in March there was a discussion
on the type of administration that
Gujarat had under morcha govern-
ment. It was felt by many in this
House and in the other House that
there were several abuses in the ad-
ministration in the State, that the ad-
ministration had deteriorated, that it
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was party oriented, that there was no
sincenity in the implementation of the
20 point programme, that many people
operating against the emergency were
-operating there from the soil of Guja-
rat, indulging in clandestine Lterature,
indulging in  certain  other violent
-activities and so on,

Now, Sir, I claim today, after six
months of President’s rule. that several
steps had been taken to tone up the
administration, to improve efficiency,
weed out corrupt people, and sincerely
and effectively undertake implemen-
tation of 20 point economic programme
to cater {0 the needs of the smaller,
poorer sections of people, maybe,
small farmers, marginal farmers, hari-
jans, tribals and other poorer peop'e

While moving this Resolution I had
occasion to tell you about the several
steps taken how a qualitative change
in the administration had been brought
about, bringing in efficiency, and gene.
rally, bringing 1n certain amount of
satisfaction to the people of Gujarat.
certain amount of confidence 1n the
people of Gujarat .n the administra-
tion of the State. Therefore it 1s not
necessary for me agan to go into those
very aspects

I have glready said how land je-
form laws are being tackled, how sites
are being distributed to small farmers,
how minimum wages Act 18 being im-
plemented and how in the implementa.
tion of several other programme:
speed is brought to bear on the ad-
ministration as a whole.

We had a meeting of the Consulta-
tive Committee of Parliament in' Gu-
jarat itself where several hon. Mem-
bers belonging to several parties took
part, there was discussion for more
tham four hours, hon, Members had
their own obgservations to make, some
critical reference were also made as
that of Mr. Bhogendra Jha who came
fresh from his padyatra.

'rhefetou, he makes cerfain com-
ments which he made even to-day. I
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am only trylig to submit in this House
that in several activities, the State
Administration has taken several steps
to bring as much relief as possible to
the people. Unfortunately, as all of
Yyou are aware, in June last, there was
a very big cyclone, there was a huge
loss of life, there was loss of property
as well as loss of cattle etc., etc. I had
the pnivilege to go there, to see cer-
tain areas somewhere and talk to the
people concerned and afforded the
necessary relief to the cyclone-affected
people.

I must congratulate the State Ad-
ministration for taking very speedy
ang effective and even preventive
action so far as cyclone affected people
were concerned. I need not go into
details on the amount of relief afford-~
ed in severa] directions and on how
gratuitous relief was given gnd how
other relief was given. I need not
trouble the hon. Members just now
about 1t You all know that one of the
most important ilems in the 20-Pomt
Economic Programme is of holding the
priceline which is very essentials for
the common people of India In' fact,
they have taken several gteps to see
to 1t that the priceline is Lept under
check But, unfortunately, in July,
because 1t was a big groundnut cen-
tre, the price of groundnut had risen
and it showed an upward trend. In
July, 1976, Government took a very
action against the traders and oil
millers—9 traderg angd oil millers were
detained under MISA (Interruptions)
I do not know but this may be with
regaid to the groundnut. With regard
to the other things, I had mentioned
yesterday jn my speech that about 43
people or so were taken into custody
and the holding of the groundnut and
oil stock wag reduced drastically so
that the groundnut ang groundnut oil
stocks with the agriculturists get de-
hoarded.

My submission, therefore, to the
House 18 that to the maximum extent
possible, the State Administration is
taking sufficient steps to not only im-
plement the other aspects of the 20-
Point Programme but also afford relief
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to the common people by seeing to it
that the prices of essential commodi-
ties did not shoot up.

Sir, there was an allegation made
yesterday namely that the minimum
wages had not been paid and even to-
dhy' my friend, Shri Bhogendra Jha
has mentioned about the areas where
he went and where he came across
some bonded labour. These various
allegations and remarks were made in
the Consultative Committee meeting at
thedabad when jt 1ast met on
the 15th May. It is not as if the Ad-
ministration slept over what Mr.
Bhogendra had said. The District
Magistrate, Mehsana had enquired into
the remarks made by him. He con-
ducted the inquiry personally and as
per hus report.

“There 1s no system of bonded
labour as such though cases of non-
payment of minimum wages came
to notice whereupon necessary ac-
tion was taken”.

It 1s not as if they are not alive ...

SHRI BHOGENDRA JHA. I have
come to know that a person, for the
sake of marriage, took some money
in some cases 1t is Rs. 700, 800 or
500 and then he ceased to work with
the landowners at his place and he was
not even permitied to wisit his family
and not relieved, by what we may call,
from bonded labour. His camel and
the cart were forfeited. What else 1s
called bondeq labour®

SHRI K. BRAHMANANDA REDDY:
Let me tell Mr, Bhogendra Jha even
now though an enquiry has been made
by a District Magistrate on the re-
marks made by him at the Consulta-
tive Committee meeting yet if he is
dissatisfied with the reply that I have
given he may write to me all the de-
tails and I will see {o it that an officer
of requisite standing goes on the spot
and sends me a report. Atterall we are
all interested in seeing to it that this
bonded labour system is abolished, We
are clear in our minds and I do not
m there is any party difference in

that regard. It should go and it must
go and if there are any bonded
labourers 1n any area or someéthing
akin to it it is certainly a matter to.
be gone into and speedy action taken.

Yesterday, Mr. Halder who opened
the debate made a remark about the
tribal area sub-plans. Sir, Gujarat
has prepared a Tribal area Sub-Plan
covering 32 talukas in Surat, Valsad,
Bharuch, Vadodra, Panch Mahals,
Sabarkantha and Dangs districts, The
Sub-plan env.sages an outlay of Rs.
154 89 crores with Rs. 84.06 crores
irom the State sector. The area of
the Sub-plap has been demarcated
into 8 projects, each in charge of a
semot officer ot the rank of the Col-
lector. For the current year, an
amount of Rs, 15 crores has been pro-
vided ior the Sub-plan from the State
sectors of development supplemented
by Rs. 3.55 crores of special Central
subsidy. 219 schemeg are included
in the current year’s programme for
the Sub-plan,

In addition to this—I would lke to
inform the House—a Bill has bheen
drafted to ensure that tribal land
holders are protected against alienation
of lant 1n favour of non-tribals and to
restore land aliented 1in tMe past. Fur-
ther Sir, 11 a recent decision of the
Government, tribal tenants who have
been made owners of land under the
Tenancy Act are to get loans at 4 per
cent interesy as against the interest
rate of 11 per cent charged by the
Gujarat State Cooperative Land Deve-
lopment Bank so far. The Bank will
be granted subsidy to the extent ot
interest differential

So these are various measures being
taken in regard to tribal development
areas and I would like to say that the
State has been taking active steps in
this direnrtinrn

*Sir anothér poffit &Y greaf” iWipor-
tance was made and that has also been
agitating the minds of the people of
Kutch. Kutch was formerly a part
‘C’ State and later on after reorganisa-
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tion when it came under Gujarat the
people of Kutch had been claiming—
particularly my friend, Dr. Mahipat-
ray Mehta—that a separate develop-
ment board has to be established for
Kutch, Sir, ?h this respect I must also
thank the Prime Minister for having
taken keen interest in this matter.
She has been to the Kutch area. I
have also been there recently. Previ-
ously the erstwhile government of
Bombay and the Government of Gu-
jarat were taking a stand which was
not very helpful. However, the pre-
sent administration has taken s help-
ful attitude and has recommended to
the Government that a development
board under Article 371(2) be estab-
lisheg so that the development in
that backward area can bhe accele-
rated.

This is a very good thing so far as
the million or so people of the Kutch
area are concerned. I hope several
steps will be taken after the Develop-
ment Board is constituted, sufficient
funds will be earmarked and develop-
ment schemes taken up in right ear-
nest to alleviate the sufferings of these
people who have been suffering for a
long time,

Honourable friends, particularly
Shri Mavalankar ang others, asked:
‘when you have a majority, when you
have got 105 people or so, why not
form a Government?’ It is not as if
we in the Cengress Party are against
any popular government. We want
popular government. As I have said
even previously, it is not the anxiety
to form a government which is impor-
tant, but what is important is how it
helps the people of that State, whe-
ther it helps and adds to the welfare
of the State, of the people of the State
and also whether you can give a
stable government to the people of
Gujarat which for aquite some vears
was having unstable administration
leading to many troubles either politi-
cal or otherwise, Therefore, if you
form a government early. vou are
accuserl; if you do not form a govern-
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r.nent, then also you are accused. This
is a strange situation.

My only submission to the House is
that certainly the situation is under
watch. If Government feel that a
stable government which can cater
effectively to the needs of the people
of the State, which can effectively
administer it can be formed, certainly
it is a case for Government to consi-
der,

SHRI P. G. MAVALANKAR: Why
are you keeping the Assembly in sus-
pension in suspended animation, if
you have no hopes of forming a gov-
ernment? Dissolve the Assembly and
have new elections,

SHRI K. BRAHMANANDA REDDY:
I have not said we have no hopes.
Did I say that? Do not try to gquote
to me something I have not said.

SHRI P. G. MAVALANKAR: How
many more defectors do vou want?

SHRI K. BRAHMANANDA REDDY:
We are anxious to see that the State
is administered effectively and proper-
Iy.

SHRI P, G. MAVALANKAR: That I
dcecept,

SHRI K. BRAHMANANDA REDDY:
We are anxious to see that a stable
government is formed so that it can

also function effectively. When Gov-
ernment feel that a situation has
arisen when a stable government,

which can effectively deliver the goods
to the people is possible, certainly
they will do so. But I do not think
what Shri Bhogendra Jha had said
is possible, namely, why not dissolve
the Assembly? I can say straightway
that dissolution is not under Govern-
ment’s consideration.

SHRI BHOGENDRA JHA: It may

happen. You will be compelled to do
so by the number of defec’:ors.

SHRI K. BRAHMANANDA REDDY:
It is not as if we are unaware of what

Iy
&
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is happening there, We are aware of
it. We are aware of the circums-
tances that are obtaining in the State
of Gujarat politically, economically
and administratively. Therefore, my
submission to the House is that when
circumstances are propitious for form-
ing a government, certainly active
steps will be taken to do so. But what
counts most, in my opinion, is the
welfare of the people of Gujarat, a
stable government for the people of
Gujarat.

Shri Mayathevar asked the gquestion;
Why don’t you find some permanent
remedy for these unstable govern-
ments? So far as I can see, a per-
manent remedy can be found if all
parties in India play the rules of the
game; then certainly stable govern-
ments can be formed. There can be
no difficulty. But when there is the
anxiety for all types of people to
come together, irrespective of their
ideals, ideas, programmes etc, and to
try to run a government certainly
difficulties crop up after the govern-
ment is formed. We have seen it in
1967; it is not as if it is a fresh ex-
perience. Therefore, if democracy has
to be run effectively and properly, all
of us, the government, the opposition,
all parties who want to take part in
democracy, must be able to play the
rules of the game. If they want to
have shortcuts to power, difficulties
arise, leading to distortions in society.
Therefore, the continuation of Presi-
dent’s rule in Gujarat for another
period of six months is necessarv in
the interest of the State of Gujarat
and I commend the resolution for ac-
ceptance by the House.

SHRI BHOGENDRA JHA: What is
the hurdle in forming non-official im-
plementation committees for 20 point
programme, consisting of the Congress
party, Communist party and like
minded forces? Secondly in groundnut
prices the peasants were looted; the
price fell and then it rose. I want to
Imow whether administration failed or
oconnived at? What is the cause?

SHRI K. BRAHMANANDA REDDY:
At the last session of the consultative
committee Members had urged that in
the implementation of the 20 point
programme people’s participation
should e there. Government of
Gujaray have taken necessary action
for constituting committees at the
district level to secure the most pur-
poseful implementation of the 20-
point programme. The president of
the district panchayat, all the M.Ps,
M.L.As, ete of the district and five
non-offivial; representing (1) the
fields of agricultural production,
marketing (2) cooperation (3) in-
dustry (4 labour and (5) education
are members of this commitlee.

SHRI BHOGENDRA JHA: 1s it a
partyless democracy?

SHRI K. BRAHMANANDA REDDY:
Why do vou say that? The pancha-
yats are e¢lected panchayats. In addi-
tion vou have got five non-officials
representing the fields I mentidned.
Certainly the people concerned, thke
various denominations should have
found a place. I have not beea able
to ciheck up all the details. But five
non-nfficial members are there.

SHRI BHOGENDRA JHA: Or¢ last
question.

MR. CHAIRMAN: No, please. The
question js:

“That this House approves the
continuance 1n force of the Procla-
mation issued by the President om
the 12th March, 1976, under article
356 of the Constitution, in relotion
to the state of Gujarat, for a fur-
ther period of six months with
effect from the 24th September,
1976.”

The Lok Sabha divided.

AYES [1745 hrs,

Division No. 7]

Aga, Shri Syeq Ahmed
Ahirwar, Shri Nathu Ram
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Ambesh, Shri
Austin, Dr. Henry
Awdhesh Chandra Singh, Shri
Aziz Imam, Shri
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Banerji, Shrimati Mukul
Barman, Shri R. N,
Basumatari, Shri D.
Bhaura, Shii B. S.
Bhuvarahan, Shri G.
Bist, Shri Narendra Singh
Chandrappan, Shri C. K.
Chandrishekharappa  Veerabasappa,
Shrn T, V. .
Chaturvedi, Shri Rohan Lal
Chaudhary, Shri Nitiraj Singh
Chikkalingainh, Shri K.
Dalbir Singh, Shri
Damani, Shri S. R
Dandavate, Prof Madhu
Darbara Singh, Shr,
Das, Shii Dharnidhar
Dasappa, Shr1 Tulsidas
Deshmukh, Snri K G.
Dhamankar, Shri
Dumada, Shii L. K
Dwived:, Shr1 Nageshwar
Gandhi, Shrimati Indira
Ganga Devi, Shrimat1
Gavit, Shr1 T. H.
Godara. Shri Mani Ram
Gowda, Shri Pampan
Harl Singh, Shri
Ishaque, Shri A K. M
«faﬂer Sharief, Shri C. K.
Jamilurrahman, Shri Md.
Jha Shri Phogendra
Jharkhande Rai, Shri
Kadam, Shri Dattajirao
Kadam, Shr1 J. G
Kader, Shri S. A.
Kamble, Shri T. D.
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Kaul, Shrimati Sheily
Kavde, Shri B. R.

Khan, Shri 1 H.

Kinder Lal, Shri

Kisku, Shri A. K.

Krishnan, Shri G. Y.
Lakkappa, Shri K.

Lutfal Haque Shri

Mahajan, Shri Vikram
Maharaj Singh, Shri

Ma3hi, Shri Gajadhar
Majhi, Shri Kumar

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Manhar, Shri Bhagatram
Man)h:, Shri Bhola

Maurya, Shri B, P.
Mayathevar, Shri K.

Mishra, Shr1 Jagannath
Mohammad Yusuf, Shri
Mohapatra, Shrn Shyam Sunder
Mohsin, Shr1 F. H.

Murmu, Shri Yogesh Chandra
Naik, Shri B. V.

Nayak, Shri Baksi

Neg), Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Kartik

Pamuli Shr1 Paripoornanand
Palodkar, Shr1 Manikrao
Pandey, Shri Irishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shr1 R. S.

Pandit Shri S. T.

Paokai Haokip, Shn
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.

Patel, Shri Natwarlal

Patil, Shri Krishnarao

Patil, Shri §. B.

Patil $hri T. A.

Peje, Shri S. L.

Pradhan, Shri Dhan Shah
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Pradheni, Sari X,
Purty, Sbri M. S,
Qureshi, Shri Mohd. Shafi
Raghu Ramaiah, Shri K.
Ram Swarup, Shri
Ramji Ram, Shri
Rao, Shrimati B. Radhabai A.
Rao, Shri P. Ankineedu Prasada
Rsao, Shri Pattabhi Rama
Rathia, Shri Umed Singh
Ray, Shrimati Maya
Reddy, Shri Sidram
Richhariya, Dr. Govind Das
Roy, Shri Bishwanath
Rudra Pratap Singh, Dr.
Saini, Shri Mulki Raj
Sayeed, Shri P. M.
Shahnawaz Khan Shri
Shailani, Shrj Chandra
Shambhu Nath, Shri
Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri R. N.
Sharma, Dr. Shanker Dayal
Shashi Bhuchan Shri
Shastri, Shri Ramavatar
Shastri, Shri Sheopujan
Shivappa, Shri N
Shukla, Shri B. R.
Siddayya, Shri S. M.
Sinha, Shri Dhuram Bir
Sokhi, Sardar Swaran Singh
Swaran Singh, Shri
Tayyab Hussain Shri
Tiwari, Shri R. G,

Tiwary, Shri D. N.
Tulsiram, Shri V.,
Uikey, Shr1 M. G.
Zulfiquar Ali Khan, Shri

Debentures to T.N.C.S.
Land Develop. Bank (Res.)
NOIS ,

Dhote, Shri Jambuwant
Mavalankar Shri P, G,
tOraon, Shti Tuna
Ram Hedaoo, Shri

MR, CHAIRMAN: The result* of
the division is: Ayes 125; Noes 4.

The motion was adopted.

1747 his. '

STATUTORY RESOLUTION RE:
GUARANTEE BY TAMIL NADU
GOVERNMENT IN RESPECT OF
DEBENTURES OF TAMIL NADU
CO-OPERATIVE STATE LAND
DEVELOPMENT BANK LTD.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
SHAH NAWAZ KHAN): I beg to
move:

“That this House concurs with
the proposal of the Government of
Tamil Nadu to increase,  under
sub-section (2) of section 6 of the
Tamil Nadu Co-operative Land
Development Banks Act, 1934
(Tamil Nadu Act X of 1934), the
maximum amount of the guarantee
given by that Government in res-
pect of the debentures issued by
the Tamil Nadu Co-operative State
Land Development Bank Limited,
upto a total value of Rs. 250 crores
(Rupees two hundred and ffty
crores orly) exclusive of such
debentures as the Bank may, from
time to time, redeem, such de-
bentures being issued for periods
not exceeding in any case, 25

$Wrongly voted for Ayes.

*The following Members also recorded their votes for AYES:
Sarvashri Mohammad Tahir and Tuna Oraon.

1710 L8—8.



